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INTRODUCTION 

I, the Chairman of the Committee on Papers laid on the Table, 
having been authorised by the Committee to present the Report _ 
their behalf, present this their Ninth Report. 

2. On examination of certain papers laid on the Table of Lot 
Sabha during the Seventh Session of Sixth Lok Sa6ha and Third 
and Fourth Sessions of Seventh Lok Sabha, the ·Committee have 
come to certain conclusions in regard to the delay in laying before 
Parliament (i) Annual Accounts and Audit Reports ot Indian 
Institutes of Technology; and (ii) Annual Reports of the Indian 
Iron and Steel Company Limited. The conclusions of the Com-
mittee are reflected in the Report. 

3. On 14 July, 1981, the Committee took evidence of the repre-
sentatives of the Ministry of Education & Cultural on delay in 
laying Annual Accounts and Audit Reports ot Indian Institutes of 
Technology. On 6 November, 1981, the Committee took evfdence of--
the representative3 of the Ministry of Steel and Mines (Department 
of Steel) on delay in laying Annual Reports of the Indian Tron and 
Steel Company Limited. 

4. The Committee wish to exp'ress their thanks to the officere of 
the Ministries of Education & Culture and Steel and Mines (De-
partment of Steel) for placing betore the Committee material and 
information which they desired in conneetion with the examinatica 
of the subject and for giving evidence before the Committee. 

5. The Committee considered and adopted this Report at their 
sitting held on 23 December, 1981. 

6. A statement giving summary of recommendations/obscrva-
tiol16 of the Committee is appended to the Report (Appendix IV) , 

NEW DELHI; 

23 December, 1981 

8 Paust1, 1903 '(Saka) 

RAJENDRA KUMARI BAJPAI, 
Chairman, 

Committee on Po-peTs laid on the Table, 

(v) .* 



:CIIAPTER I 

DELAY IN LAYING ANNUAL ACCOUNTS AND AUDIT 
REPORTS OF JNDIAN INSTITUTES OF TECHNOLOGY 

Section 23(4) of the Institutes of Technology Act, 1961 provides:-

"The accounts of every Institute as certified by tlie Comptrol-
ler and Auditor-General of India or any other person 
appointed by him in this behalf together with the audit 
report thereon shall be forwarded annually to the Central 
Government and that Government shall·cause ·the same 
to be laid before each House of Parliament." 

1.2. In paragraph 1.16 of their First Report (Fifth Lok Sabha), 
presented to Lok Sabha on 8-3-1976, the Committee on Papers Laid 
on the Table recommended that:-

"With a view to avoid delays in the laying of Reports and 
Accounts of autonomous organisations and in order to 
achieve some uniformity in this regard, the Committee 
recommend that after the close of the accounting . year 
every autonomous organisation should complete its ac-
counts within a period of 3 months and make them avail-
able for auditing. Auditing of the accounts and furnish-
ing repEes to audit objections. if any, and also transla-
tion and printing of Reports should be completed within 
the next six months, so that the Reports and audited ac-
counts are laid before Parliament within nine months 
after the close of the accounting year unless otherwise 
stipulated in the relevant Act etc. under which the body 
has been set up. If for any reason the report and 
audited accounts cannot be laid wiflhin the stipulated 
period of nine months, the concerned Ministry should lay 
within 30 days of the expiry of the prescribed period 01' 
as soon as the House meets, whiche\"er is later, a state-
ment explaining the reasons why the report and accounts 
could not be laid within the stipulated period." 

1.3. In paragraphs 1.12 and 1.14 of their Second Report (Sixth 
Lok Sabha) , presented to Lok Sabha on 22-12-1977, the Committee 
further recommended that: 

"1.12 ..... All Statutory I Autono~ous Organisations, . Public 
Undertakings, Corporations, Joint Ventures, Societies 



etc., which are financed out of funds drawn from the 
Consolidated Fund of India, after being voted by the 
Parliament, in t~ ~ otshares, subsidies, gran1l5-in-
aid etc., either wholly or Partly should lay their Annual 
Repom/ ~l,lfjt ~s (both English and WDdi yer-
~~) before· bpth Hou~ of PJrliament' il'l:eIfI*:Uve of 
the fact whether the Statutes Rules or Regulations o'f such . . - )' "~ 

organisations provide therefor or not !Uld· whether they 
are registered under the Companies Act, l.95.6 or not. 

1.1~ .... Government might consider the feasibility of amend-
. ing, where· necessaty, the relevant Statutes~ules/Regu

lations of such org~tions, to make it obligatory on the 
part of the ac;lmlnl6trative Ministry concerned to lay the 
Annual Reports/Audit Reports of suCh organisations 
under their administrative control before Parlia~nt 
within rune months of the close of accounting year so 
tha(Parliarnent is apprjsed of their activities." 

1.4. The Minister of Education and Social Welfare laid on the 
Table fI/ LQk Sabha amwal accounts and audit t:.eport thereon in 
res~t of the Indian Institute ot ';t'ecbnology, Kanpur for the year 
1~76-77 on 9 April, 19'79, i.e. after 24 months of the close of the 
accounting year. 

1.5. In the statement laid on the Table on 9-4-1979 showing rea-
sons for delay in laying the accounts and audit report, the Ministry 
stated: . 

"The certified Annual Accopnts and the Audit Report thereon 
(English and Hindi ~ions) in respect of the Indian 
Institute of Technology, Kanpur relating to tb.e year 
1976-77 were received from the AccoUntant General, 
Uttar Pradesh, Allahabad. on 7th February, 1979. Addi-
tional copies of the documents were received from' the 
Institute on 16th March, 1979. 

In view of the above, copies of the Report could not be laid 
on the Table of the House earlier." 

1.6. On 13 July. 1979 the Ministry of Education and Social Wel-
fare were requested to supply information on certain polhts. The 
paints 011 which informa,tion Was sought from the Ministry and 
replies of th~ Ministry thereto are as tincSer: 

(I) When the annual IlCCOUDIS of the lnI- (I) Th ... -\nJlual Ac('ounll for Ih" ),,,ar 
titutr: for ~976-71 ~ ~ C!)IIl- J~.n wa-e finaliKd by th~ lIT. 
Pied .ad iIIIIiIe lIftiaie to~ .A.G., leAD]'UF and FVQI to audil for cb~ck-
U.,.~r~~,I_ . .,. iiar In jaM,"''''. 



(2) Whetbn" after the tubuli_on of the ac-
countS to the A.C.,U.P. any fOllow. up 
aciiQll " .. taken to ~ .oo~tiq of the 
accoun-. 'ell~: iC so, tk precise 
action tBken In _ matter. 

(2) 

(3) Whethn- the recouunendation of the (3) 
C'.ommittee made inp.ra I .16 of their 
Fint RqlOI'l {Fifth Lo.k Sabba)-pl'e-
scnted to Lok Sabha on 8-3-1976-
whiCh requins laying of the accounts 
and Audit Report within 9 months of 
the close of the accounting year. was 
~ to the notice of aU tile lasti-
tutea of Technology; if so. when this 
was ('ommunicat~ to the lIT. Kanpur. 

(4) 'Whether the Mini!try are aware of the (4) 
recollllllmdation of the Committee &: 
made in para 1 .14 of their Second Rr- (5) 
port (6LS); if 10, what action hal 10 
far been taken to amend !leCtion 23 of 
the Institutes of' Tldulolo«y Act. 
1961 to pro,·idr. for layinlJ of the Ilft"ti-
lied accounts and atldit reportl of the 
lnBtitutel before Parlianiait witlUn' 9 
months of the close of the acc:ounting 
year. 

(5) Ifno action has so far been taken on the 
above fttommendation. the r~ons 
therefor. 

, " tr '" 

The accounts wue ctedced ar.d at:dit-
ed by A.G., U.P. in July, 1978. T~ 
is, tbtnforc, no time Jag benwttn tllfo 

submission offinal accounts and thdr 
audit. 

Yes The recommerodatiou contai,-
ed In para 1 .16 of the ht Report of 
the Committee which requirl" layir!t" 
ofthe aCCOUr.t8 and auditrcpott with-
in 9 Illonthe of the c1ow-ufd:.e aeCOUllt-
ing ),ear were circulated to Ihe JlTs 
on 8th ."pril, 1976 for complUIJ,('e. 

The recomml"lldatior. made b)' the 
Committee in para 1.14 of Ih .. ir 
2nd Report (6LS) was cOl'llid ...... d in 
the Ministry in con.uJlation with 
the Miniatry of Law, As fur as the 
audit rqJOlU are corer-rr <iI. It" r .. is 
aJrcady provwon ill Sct'tirr ~3\41 
of lite UT Act. 1961 to l;.v II, .. a('~ 
c:ouats of e"ery . Inllitute ai certili, <I 
by the C&AG or .... )' oth;r prnon 
appointed by him in this b<-balf to-
1Jdher' with the A.tit Report thrTeon 
before each House of PilTlia",rn!. 
There is no provision i II the lIT .. \('t 
for laying of Annual ~PQIU of 
lIT. in Parliament. However, in ac-
cordance with the recommendation~ 
made by tile ~ Committee in 
its 19th ~rt which were' acceptrd 
by IIle GovGii:n .... t, . the·. Annual 
Reportl of lIT. aD: laid OD the "J'able 
of both Hotl8ell of Parliam'ent ~ery 
year. 

Miniltry of Law were. huwever, ro1O' 
~ .. to whether in view of the 
recommendations ortbe Committe .. on Papers laid in Parliament. the 
111' Ac:t be auitably· amendn:l 10 
aI \0 make i.t obliptory to Jay the 
Annual' Jlepoi1 of lIT. OQ the 
Table .of both Hou.el of Pae/ia-
met)t. 

The .oiu <if MinislTy <if Low ;.. quol.d 
Ht..rI: 

.~ U no difficulty in Iayin, tbe 
Ainual Report on the Table' oC 
the Parliament without then: be-m. • )JI'9¥i1ion in the DT Act. 
There U, therefore, no immediate 
~ity to amend the umr The 
Committm QIi' PlIPM laid in Par-
liament in its report referred to 
above, haYe alao not recommended 
the azneudlDcQt of die Aict in that 
reprd. TlaeY' have only J'l"Com-
menclled ~he ~endmc;llt Gf by-Ia~ 
eIie~ . 
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We are of the view that the amend-

ment of the DT Act for the pur-
pose may not be taken up now but 
when any other _dments to 
the Act are taken up, the praent 
proposal may abo be got througb 
at that time • 

In view of Ministry of Law', advice, 
it was decided that the amendmen t 
afIlT Act need nat be taken up ". 

1.7. At their sitting held on 20 September, 1980, the Committee 
considered the explanation given by the Ministry of Education 
and Social Welfare in regard to delay in laying the annual 
accounts of I.I.T., Kanpur and the 'periods of delay involved in 
laying the annual accounts of other LI.Ts. The Committee noted 
that out of all the I.LTs., the I.LT., Kanpur trailed behind with 
considerable delays in laying its accounts for 1975-76, 1!n~77 and 
1977-78. Even the Accounts for 1978-79 of the Institute which 
should have been laid on the Table by 31 December, 1979, had not 
been laid till then although other I.I.Ts., had already done that. 
The Committee decided that the representatives of the Ministry 
Of Education and Culture might be called to appear before them to 
explain the delay. 

1.8. At the sitting ot the Committee held on 14 July, 1981, the 
representatives of the Ministry of Education & Culture appeared 
before the Committee to give oral evidence on the subject. 

1.9. On being enquired about the reasons for the persistent 
delays on the part of I.LT., Kanpur in compiling the accounts for 
the last 5 years and making them available to Audit, the Secretary, 
Ministry of Education and Culture submitted that there was a 
lapse in submiooion of the reports, particularlv in respect of I.I.Ts., 
Kanpur and Kharagpur. He attributed this lapse to the disturbed 
conditions in these LI.Ts. for quite some time, particularly in 
I.LT., Kanpur. Admitting delay, the witness, however, stated: 

"While golnq deeply into the reasons we' also feel that des-
pite all our efforts there has been some delay because 
the account'!! people in these I.I.Ts. have not been' so 
well-eauioned to cop<> with the work. We will have to 
take that into account." 

He further stated: 

"Our effort has been that they should pay constant attention 
to the maintenance of proper accounts. As rega;ds 
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Kanpur and Kharagpur there are two or three thinp 
which are particularly responsible and that is why we 
want you to take note of the reasons. One is dela~ 
receipt of bank accounts from the State Bank of· India. 
Unless reconciliation with the State Bank is done, it is 
difficult for the U.Ts. to make the records and accounts 
available to the Accountant General. The Director of 
I.I.T. in Kanpur has himself taken up now with the 
General Manager of the State Bank of" India so that with 
his personal contad it should be possible that reconci-
liation is done in time. Another reason for delay is that 
the accounting for a particular year is done in the subse-
quent years. 

The U.T. has a vicious circle in this regard. Now the effort is 
to break through that vicious circle so that every year 
within the period directed by the Committee the 
accounts are submitted. The other thing which I would 
like to mention is that there have been some delays in 
the office of A.G. also." 

1.10. On being pointed out that there was no delay on the part 
of the Accountant General, U.P. in auditing the accounts of lIT 
Kanpur for 1976-77 because the accounts for this year were fina-
lised by the Institute in June, 1978, i.e. 15 months after the close 
oi the accounting ~ear and were checked and audited by the 
Accountant General in July, 1978, the Director of I.I.T., Kanpur 
stated that the auditing of accounts was done in July, 1978 but the 
final audit report '.vas received in February, 1979 i.e. 7 months 
after auditing of accounts. 

1.11. As regards delay in compilation of accounts for the year 
1978-79, the witness informed that the accounts were reconciled in 
March, 1980, audited by the Accountant General, U.P. in June, 
]980 and the repOrt was received in July, 1981. In this connection, 
the Secretary, Ministry of Education and Culture, however, stated 
that: 

"Basically it is for the !.I.T. itself to ensure that within the 
stipulated time the accounts are submitted." 

1.12. On his attention being drawn to the statement laid on the 
Table of Lok .Sabha on 2-2-1980 in respect of I.I.T., Kanpur, where-
in it was stated that the accounts could not be laid on the Table 
of the House in time because inspite of repeated reminders and 
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r~ueJts the Ins~itu~ had not finalised the Accounts and submitted 
ule SlQIle to ~~ ~~~t G~~~al, V. P: ~~r -audit and further 
the delay in r~p~ 0.1 _~e . ~tlcMt ~~rt from the. Ac~untant 
GJmeral rniI~t ha.ve occurr~ bec.~ tbe audit quene& nught not 
~ve been resolved in time~ the rep~~~ta~ive of the Institute 
informed the Committee that there was no-time lag in submission 
of replies to various Audit queries. : . 

1.13. On being asked about the chec~ being exercised by the 
Mini.stry to e~ure supmission of accounts byU.T. in time and their 
laying befor~ Parliament within the stipulated period, the witness 
j.n!orm.ed that the Ministry of Education and Culture had advised 
the I.I.T. in June, 1978 to get an expert's opinion'on their rules and 
procedure for maintenance of accountt5. He fuither added that the 
Finance Committee, after considering the report given by Dr. 
Govindrajan, an expert there, had ordered that, keeping in view 
the rules and procedure, the recommendations contained in the 
report should be implemented. 

1.14. In reply to a query whether any time schedule had been 
laid for finalisation of accounts, the Director 01 the Instilute 
itated: 

"This has been laid down in the procedure. Delays have 
occurred but it has not been pin-pointed why delays 
have been there." 

He, however. conceded that it was quite possible to lay the 
time schedule. 

1.15 .. On being pointed out that the accounts of the last 5 years 
of all I.I.Ts. had not been laid on the Table in time, the representa-
tive of the Ministry stated that by and large the I.l.Ts. at Madras 
and Delhi had been laying the accounts in time but in the case of 
other Institutes, like Kbaragpur and Kanpur it was theM'Inistrv'. 
endeavour to see that they submltted their 'accounts ht- time. .' 

He further added: 

'.' 

"I would like to· submit that on going into the records, 
within my limited experience, I feel that probably an-
other 2-3 months' time is needed for compiling the 
~CCOU?ts. If a consis.te~t effort is made, by stipulated 
time, It should ~e possible to compile the Accounts; 
~robably, a little m?re· flexibility ~ay be allowed." 
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1.16. "Yihen enquired whether there was any cell in ~e ¥IDis:-
try to see that the accounts were received from t~ I.I.Ts. ,in the 
Ministry in time., the representative of the MinistrY. stated}hat the 
Technical EducatiQn Wing in the Ministry. looked ~t these 
I.I.Ts. He ~ stated that there was a sepatate cell in the Ministry 
who looked after and coordinated th~ work of all other wings. 
Explaining further the witness stated that a cell had been set up 
in the Ministry under the charge of a Deputy Secretary, with • 
few other officer~ under him. It had been decided to put up aU 
letters to the Secretary at dak level and the follow up action came 
under the purview of the Deputy Secre~ry. It "{a-s. th~r' Ministry's 
endeavour to hold a meeting Of all the Bureau Heads every month 
to take stock of all important issues aa also the pending work 
relating to the Parliamentary Committees. 

1.17. When asked why the Annual Reports, audited accounts 
and Audit Reports 'Jf I.I.Ts, were not laid together before Parlia-
ment, the witness stated: 

"The Audit Report has also 'to catch up with them and only 
thereafter we can submit them at ~)lle time. The Annual 
Report is prepared in time. The machinery as well 8S 
the procedure so far are not adequate to cope up with 
the work." 

1.18. On his attention being drawn to the fact that the certified 
accounts for 1979-80 of I.I.Ts. Kbaragpur and D;lhi h;td not Deen 
laid on the Table, the representative of the Ministry informed that 
English and Hindi versions of Annual Accounts of I.I.T. Delhi were 
receiyed by the Accountant General on 23rd June, 1980 and 23rd 
January, 1981 and the accounts were audited from 30th July to 
27th November, 1980. As regards IIT Kharagpur, the witness 
explained that the accounts for 197~80 were submitted in July, 
19'J() and were audited from 15-7-i980 to 4-10-1980. The Audit 
Report was received in the Ministry in April, 1981 and had been 
sent by the Institute for printing. 

1.19, On a suggestion being made that there should be some 
monitoring cell in the Ministry which should <remain in constant 
touch with the lITs to ensure adherence to the time s~hedule, 
the representative of the Ministry informed the committee that in 
accordance with the recommendations of the C"ommittee instruc-
tions had been issued tCJ all nTs for adhereing tothe time sChedule. 
As regards monitoring of information, toe witne-;sinformed that 
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he proposed to take up this matter in August or September, 1981. 
Elaborating further he stated: 

"There is a Council for the Institutes of Technology, which 
is a high level body with the Education Minister as the 
Chairman. This is one of the items which is proposed 
to be discussed then, so that there will be an awareness, 
apart from many things, about the ~. of the 
Institute, that the administration and aCC'lunts part of 
it also should receive adequate and timely attention. I 
would submit on behalf Of the Ministry that it will be 
our constant endeavour to see that these accounts are 
prepared in time and submitted to the Parliament." 

1.20. Regarding laying of accounts of LI.T. Kanpur, the Com-
mittee were informed that the accounts for 1978-79 would be 
submitted during the ensuing session (Monsoon Session) and 
efforts would be made to lay the accounts for 1979-80 as soon as 
possible. 

1.21. On his attention being drawn to the stereotyped state-
ments laid on the Table explaining the reasons for delay, the 
witness stated that in future the actual reasons would be given in 
the delay statements. 

1.22. A statement ~howing the dates of laying of the Annual 
Reports and Audit Reports of LI.Ts. for the years 1975-76, 1976-77, 
1977-78, 1978-79 and 1979-'80 and the extent of delay involved in 
each case is at Appendix. I 

1.23. The Committee feel concerned to note that the audited 
accounts of the Indian Institute of Technology, Kanpur for the years 
1975-76, 1976-77, 1977-78 and 1978-79, which Were required to be 
laid on the Table within 9 months of the close of. the relevant 
accounting year as per recommendations of the Committee made in 
paras 1.16 and 3.5 of their First Report (Fifth Lok Sabha) were 
actually laid on 15th May, 1978, 9th April, 1979, 28th January, 1980 
and3rd September, 1981 i.e. after a .delay of 16! months, 15 months, 
13 months and 20 months respectively. It is regTettable that 
although the audited aecounts for the year 1980-81 have become due 
for laying yet the audited aecounts for 1979-80, which ought to have 
been laid by 31st December, 1980, have not so far been laid. 

1.24, The Committee further note from the statement (Appendix 
I) that the positiOD in respect of the Indian Institute of Technology, 
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Kharqpur, is DO better. . The audited accounts of the IDstitute for 
tile years 1175-76, U7~77, Um-78 aud 1978-79 were laid OD. the Table 
after a delay of 15i months, 8 months, 13 months and 6 months, res-
pectively and of 19'11-80 are yet to be laid.· The Committee also find 
that the· audited accounts of the last 5 years in respeet of none of the 
Institutes have been laid on the Table within the period prescribed 
by the Committee. The Committee also 8nd that their reeommend-
ations for laying the audited accounts within 9 months of the close 
of the accounting year were circulated by the Ministry to all the 
Institutes on 8th April, 1976 but the delaYs still persist and no serious 
and concerted eflorts seem to have been made either by the concern-
ed Institute or the Ministry to eliminate delays and to adhere to the 
time schedules laid down by the Committee. The Committee need 
hardly point out that Sllch delays depriVe Members of Pa .... liament 
of timely infomu~tion about the financial health and working of the 
Institutes. 

1.25. The Committee are, therefore, constraiaed to observe that 
such inordinate delays are unpardonable and are not justifiable by 
any standard. 

1.26. The Committee hope that the audited accounts and Audit 
Reports thereon in respect of Indian Institutes of Technology, 
Kanpur and Kharagpur for the year 1979-80 would be laid on tbe 
Table without any further delay, alongwith a statement giving 
reasons for the delay,and audited accounts for 1980-81 would be 
laid before Parliament in time. The Committee trust that such 
delays would not recur. 

1.27. F~om the information suppJied by the Ministry of Education 
and Culture, the Committee note that the annual accounts for the 
year 1976-77 were finalfsed by the Indian Institute of Technology, 
Kanpur and given to Audit for checking in June, 1978, i.e. 15 months 
after the close of the ar.counting year. The accounts were checked 
and audited by the Accountant General, Uttar Pradesh in July, 1978 
but the certified accounts and Audit Report thereon were receiverl 
on 7th February, 1979 i,e. after 6 months. Again the annual accounts 
for 1978-79 were reconciled in March, 1980 (after one year) and 
Were audited by the Accountant General in June, 1980. The Audit 
Report was received in July, 1981, after 13 months. 

1.28. From the chain of events the Committee find that apart 
from the Audit being responsible for taking a long time in auditing 
the accounts and fUl'Dishing Audit Reports thereon, the Indian Ins-
titute of Technology, Kanpur, was mainly responsible for contrihut-
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~, .todHS delay ~ the ~,i0c4 lnordlDa(e111~ ~ 
1ft ftitalhbit the a«o1Iati every yeJ. The Co~ Wn DO~t 
tlajt if the IBatltate utes more tllab a year to ~ Its ~, 
the ,Audit wi' _ t4e some time In auclitlng ~ !baa IlviDC fIlelt 
Audit RePort OD the llCecrimts. TIle re~tative of the 1DniitrY' 
had .110 admitted cJurbalevidence thllit 1WskaIfy it is for the I.I.T. 
ibeU to eDlRlre that within tile stipulated time the aeeounts are 
submitted', 

1.!t. The Committee are. therefore, of the view that unless proper 
time sehedules are laid iowa at ev~y stage, right from the 8naJisa-
tion of accounts to their laying before Parliament aDd perioclic: 
cheeks are exercised by the MInistry of l'.dueatlon RDd Culture to 
see that ~ete an beinc strietly oWrved, DO appreelable Impl'Ove-
ment is Ukely to be made and the Institutes will never beeome 
up-to-date. 

1.30. The CommIttee, tJleretore. ~end that the MiDistry of 
Ilducation and Culhire "outd lay doWn a time boUnd pl'Ol(l'llnUDe 
in cODsultation with the concerned institutes and the Au4lt authori-
ties. to complete aU formalities within the time limit Pl'eKrlbed by the 
tornmittee aaa watch its imPlementatfon with a view to ellJure 
tlUlt the audited aeeounts of an the Institutes of TeehllOlogy are laid 
before PMtiatnellt In time. 

1.31. The Committee note that the AnDual Reports. aadited 
atcounts aDd Auellt Reports thereon of all the Inalitutes are not laid 
before Parliament topther. The Committee further Dote fhat the 
audited accounts of the IDStitutes are laid much after laying their 
Annual Reports. The Comblittee feel that unless both the Annual 
RePOrt and audited aecounts of each baatitute are laid tOiether 
beroJ\ Parliament • complete pictUre about the workinc and acti-
"iUes of the Institute does DOt emerge .. The very pul'pOle of laying 
these pa,... is clef.ted 'because the Members will not be able to 
RUess perfonnaaee of every Institute iD its true perspective and ex-
Pl'flU their views thereOn at the time of votinr on dem..... for 
rraats of the Mblistry of Education an' CUlture. The Committee, 
th~refore, retoDUDeDd that tbe ADnual RepOrt, audite.l aceounts and 
Audit iteport in reSpect of eaeb laatitu~ ahOuld be laid on the Table 
simultaneously within the period prescribed by the Committee. 



CHAPTER n 
DELAY IN LAYING ANNUAL REPORTS OF TlIE INDJAN' IRON, 

AND STEEL COMPANY LTD. 

The Annual Report of the Indian Iron and Steel Company Limited 
for the year 1977-78 was laid on the Table of Lok Sabha on 13th 

-June, 1980, along with 'Review' and a statement explaining reasons 
for the delay in laying the Report, under Section 619(1) of the 
Companies Act, 1956. In terms of the recommendation of the Com-
mittee made in paragraph 4.16 of their Second Report (Fifth Lok 
. Sabba) the Report should have been laid on the Table by 31 Decem-
ber, 1978. Thus it Involves delay of 171 months. 

2.2. In the statement the reasons for the delay have bee~ explain-
·ed as under: 

"The printed copies of the Annual Report of Indian Iron and 
Steel Company Limited for the year 1977-78.were receiv-
ed from the Company on the 13th February, 1980. Ac-
cording to the recommendations of the 'Committee on 
Papers Laid on the Table of the House', the Annual Report 
and the Audited Accounts of the Company for the year 
1977-78, along with Government's review on the .working 
of the Company should have been laid before the !.ok 
SabhalRajya Sabha on or before the 31st December, 1978. 
It is regretted that due to the delay on the part of Indian 
Iron & Steel Company Limited in printing and supplying 
copies of the Annual Report this could not be laid tn 
time." 

203. On being enquired why it took nsco 8 months (Appendix 
11) to band over the draft account. for 19'7'7-78 to the Audltora (on 
"22nd December, 1978) when the Statutory Auditors had been ap-
pointed qy the C'«Dpany Law 'Boarcl on 14th April, 1978, the MInis-
try of Steel and MineI stated u under: 

"Due tAt certain industrial relatioas probleru in the Aceountt 
Depu1meDt 01 nsco, the 8CeOUJlta for the earlier year 
(le. l~ 77) could not be ftnautJeCI In time. 'l'heIe were 
adopted at the AnDual General II.eeting held on 9th May, 
1178. Consequently, there was delay In the ftnalUatloa 

, • '. ".f' 
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of the accounts for the year 1977-78 which were banded 
over to the Statutory AudUors on 22nd December, 1978~ 
though they were appointed on 14th April, 1978." 

2.4. As regards delay in laying the Annual Report of the Com-
pany for 1978-79, the Ministry explained as under: 

"As the industrial relations problems in the Accounts Depart-
ment were continuing and due to the delay in adopting 
the accounts for 1977-78 as late as 30th July, 1979, the 
accounts for 1978-79 also got delayed and tlij!se could be 
adopted at the adjourned Annual' General Meeting only 
on 29th September, 1980. Printed copies of the reports 
and accounts for 1978-7~ were received in the Department 
of Steel in the aecond week Ot November 1980. .Action is 
being taken to lay the Annual Report for 19'78-79 during 
the current session of Parliament itself." 

2.5. Ito reply to a query whether the Annual Report of the Com-
pany for 1979-80 would be laid on the Table within the stipulated 
period of 9 months, the Ministrv stated: 

"Indian Iron and Steel Company Ltd. are maRing every effort 
to complete the accounts for 1979-80 by the 15th January, 
1981, and thereafter these will be handed over to the 

. Statutory Auditors. It is expected that the accounts 
would be ready for adoption by the shareholders by 
March, 1981. ,From the above, it woUld be seen that it 
would not be possible to lay the Annual Report for the 
year 19'79-80 on the Table of the House by 31st December, 
1980." 

2.6. Resarding the action taken by the Minlstry to ensure timely 
submilflon Of Reports by nsco to the Ministry for laying before 
ParUament, the Minlatry informed that: 

''ne importaDee of laying the Annual Report before Parlia-
ment within 9 montba after the e10ae of the ftnanet.t vear . 
has heeD stresaed on 1heSteel Authority of India Ltd. 
Delays have, however, occurred due to industrial rela-
tions problema In the Accounts Departlnent of nsco. 
All efforts are beinJ ma. to ensure that such delays do-
Dot oc:eur in ,future." 

17 The Annual Report of the Company for the year lrz&.'19 was 
laid oQ. the Table of Lok Sabha on 19th Decemoer, 1980 along with 
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"Review' and a statement explaining the reascms ·for delay in laying-
the Report after About a yecw of the pt'eScribed periOd. 

2.8. In the delay statement the Ministry stated that printed co¢.es 
of the Annual Report of the Compan,y for 1978-79 were received 
from the Company on 10th November, 1980, i.e. 10 months after the 
stipulated period of 9 months. In this case also the Company took 
more than 8 months in making the draft accounts available to the 
Auditors on 3rd April, 1980, after their appointment on 23rd July, 
1979 (Appendix JII). 

2.9. At their $itting held on 6th November, 1981, the Committee· 
also heard oral evidence of the representatives of the Ministry of 
Steel & Mines and the Indian Iron and Steel Company. 

2.10. During the course of evidence, the special Secretary, Minis-
try of Steel and Mines, (Department of Steel) stated that recom-
mendation of the Committee contained in para 4.16 of their 'Second 
Report (Fifth Lok Sabha) stipulating a period of nine months after 
the close of the accounting year for· laying the reports of Govl:!rn-
ment companies on the Table, was communicated to the Indian Iron 
&: Steel Company Limited in June, 1976. He also added that a circu-
lar on the same subj~t issued by the Bureau of Public Enterprises 
was again sent by the Department of Steel to IISCO followed by 8' 
second reminder on 18-5-1977. Admfttingdelay in laying th~ 
Annual Reports and Accounts for the years 1977-78 rmd 1978-71J 
on the Table of Lok Sabha. the representative of the Ministry stated: 

"At the outset, I would like to .. y that there is, no doubt, • 
very regrettable dtiay wbit!h did take place in placin, OD' 
the Table of the HoUe the Annual Reports aDd Accounts 
w the ,veara Im-7S tptd 19'18-79. L un not hen to defend 
that delay. But I suppoR, my maift job here 11 to ex-
plain how that delay took plaee." 

2.11. Explaining the background of the Company, the repreten-
ta~ve of the Ministry stated that nsco was in the private aector 
UDtil the year 1972. As the Company was not operating well, pro-
duction was llOin~ down and the flnanclal condition was in complete-
shambles. The Government was compelled to take over lnlt1al1y 
the management of the company on 14th September, 1m 70r 
furiber tmpro¥elDellt, it WIll decidec1en 11th ..July, 1",8 to aequfre-
.... h4II1d by private penoruI. and .. Act was aecardingly p II.!~ 
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After acquisition of siutres, certain major changes and refonns in 
the Company were introduced. In order to restore ftDancial condi-
tion, it was decided to shift the ac~ounts department of Ute Company 
hom Calcutta to Bumpur and to streamline the accounts by intro-
ducing a certain degree of computerisation and mechanisation. That 
led to industrial relations problems and restrictive practices being 
indulged in and also delaying the passing of accounts etc. That 
really would in a great measure explain how from the accounting 
year 1976-77 itseU, certain delay in the finalisation of annual 
accounts started taking place. Unfortunately this industrial rela-
tions problems continued for a long period, the representative ex-
plained, although very serious efforts were made and negotiations 
were all along going on with the representatives of the unions, 
these could not really succeed until very recently. He further stat-
ed that in May. 1981, all these differences were sorted out and a 
-settlement reached and hoped that accounts in future would be 
prepared promptly and laid on the Table of the House in time. 

2.12. On being asked how the industrial relations problems were 
related to the delay in the submission and laying of the Accounts 
;and Annual Report, the representative of the Ministry explained: 

• 'Firstly, we have to understand the nature of t1:le ir.dustrial 
relations problem. In the initial years much of the at-
tention of the management of useD was necessarily 
concentrated on improving the production. That received 
top priority. That does not mean that accounta had to 
be neglected. The problem consisted essentially of cer-
tain restrictive practices whereby there was deliberate 
delay in the passing of bills. The workers confined them-
Hlves to pauing only a certain number of bills and beyond 
that, they would not do. At the same Ume, the manage-
meat felt that giving overtime or appointing more persons 
would lead to more complication and problems ........ . 
Although the decision to shift the headquarters of ae-
'counts branch to Bumpur was taken, itS actual imple-
mentation posed difBculty. Because of that, a number of 
people who should have shifted to Burnpur, did not 
aetual1y move. This really hampered the proper and 
SlDooth running of the accounts braDch." 

"1.13. & nprds the ~ position of the problem, another 
ftPJeeentattYe stated tluat on 15th lIaY. 1181,. pacbae deal bad MeG 
adwd at IWita. the ·UDiOaa wt1ll tIM! 1UiIIIerataBdtn. that aobod1 
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would be shifted from the Calcutta oftlce but the vacancies arisin~ 
due to retirement or leaving the oftlce by somebody would not be 
filled. Thus, subsequently manpower in Calcutta ofBce had been 
reduced considerably and the Accounts Branch in Bumpur was also 
functioning properly. 

2.14. On being pointed out that in an industry, industrial rela-
tions problem was a routine affair and should not be given as aa 

. excuse for delay in laying the report, the representative' conceded 
that the Ministry did not intend to give any excuse or justification 
for the delay. 

2.W. As regards delay, the representative of the Ministry again. 
reiterated that due to certain industrial relations problems in the' 
Accounts Department of liSCO, the accounts for the earlier years-
could not be finalised in time. He also added that the Annual 
Report and accounts for 1979-80 had been finalised and were under 
print. The Ministry hoped to lay them on the Table- by the end; 
of the current year. The Report and audited accounts have since-
been laid before Parliament on 18-12-1981. 

2.16. He, however, assured that it would be possible to lay report 
for the next year, i.e. for the year 1980-81 on the Table of the House 
by June, 1982, thereby reducing the time gap of laying reports from 
17 months to 6 months. 

2.17. As regards printing of Report, the representative explain-
ed that the Company itself was responsible for the printing. When 
pointed out that it took about 6 months for pr:nting of Reports of 
1978-79, the representative stated that apart from printers' strike, 
there was the problem of power shortage in Calcutta and they were 
taking care of those points. 

2.18. On a suggestion, the representative of the Ministry usured 
that necessary steps would be taken to ensure that print:ng of' 
reports IlDd appo:ntment of auditors was made in time. 

2.19. In reply to a query whether any concrete .teps had been· 
taken by the Ministry to adhere to the time- schedule for t\nallaa-
tion of accounts, the Special Secretary of the Ministry stated: 

"So far as ftnal ; .. tion of account. ill coacerned, it is the end 
of September of the year foUowing the on~ to which 
the Accounts relate aDd 10 far .. laying .~ report. 
OIl the Table of the HOUM is eoncemed. it bas to be clone-
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by December of the year following the one to which 
these accounts relate. About further break-up of these 
dates, I would submit that this ia not really perhaps 
neceSPry for the Ministry to lay down any schedule in 
th's regard because by and large, it would depend upon 
the size of the Company, upon its order of financial 
turnover etc. and as I mentioned in the beginning, the 
mere fact that while we have 13 public sector under-

• t.ak.inea, we have been able to adhere to the time schedule 
in all other cases, would indicate that any further re- I 

finement of these broad guidelines is perhaps not called 
for 'IlIld by and large this thing is working and I have 
every confidence that it would work even in regard to 
lISCO now that the industrial relat:ons problem has been 
satisfactorily settled." 

2.20. In reply to a suggestion that there should be some special 
aU in the Ministry which should work as a watch-dog to deal w'th 
such delays and follow up aetton thereon, the Special Secretary in-
formed that: 

". . . . . all work relating to Parliament is given the topmost 
priority in the Steel Ministry and we have a special Par-
liament Cell which is supposed to deal aU matters relating 
to Parliament But on the specific point whether we have a 
cell only to check whether these reports are being !'aid 
on the Table of the House, I would submit that this il 
part of the essential functions of the various sections 
which deal with these Companies and it is their bounden 
duty to see that the Companies wh'ch they are looking 
after adhere to the time schedule which has been laid 
by the Parliament" 

2.21. When his attention was drawn to the fact that even after 
reply of the Ministry dated 15-12-1980 to ensure that no delay would 
occur in future, there was delay again, the representative explained 
that the aaauranee was g:ven on certain expectations that the neg0-
tiations which were taking place to set right the industrial 
relations problem Would suc:eeed and would be able to present the 
reports in time. But unfortuDate1y thoee expectations did not 
materialise. 

2.22. 'nle Committee then drew attention of the witness to the 
tact tba~ the Annual Report of ' the Company for the year 1978-79 
.".. l.sd on the Table on 19-12-1180, aloDI with the statement 8-
~plaift'Dg the reuons for the delay. Had there been any special c:e1l 
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in the Ministry, at least the statement explaining reasons for the 
delay 'would have been laid on the Table in time. But that was 
.also !'aid one year after that. To this, the representative said that 
it should have been submitted earlier. 

2.23. While noting the fact that the appointment of statutory 
auditors was made four months after completion of the Plan year, 
the Committee enquired whether 'the statutory auditors were 

appointed suo motu or at the initiative of the Ministry, tile represeD-
tative (Vice-Chairman) of the SAIL explained: 

"When lISCO became a government company, it had to under-
go audit by statutory auditor and later on by CAG. Ini-
tially this is moved to C & AG and recommended by them 
to the Company Law Board and thereafter their appoint-
ment takes pl'ace, on the recommel\dation of the C & AG. 

C & AG keeps a panel of auditors and they select the auditors, 
recommend to the Company Law Board and we get the 
name when they have been appointed as an auditor. 
Thereafter they start their work. 

After they have completed the work and given a Report on 
the adopted Accounts for the year then it is given to the 
Government auditors for further check lij)." 

2.14. On being further probed as to who takes the initiative in the 
appointment, the spokesman continued: 

"C & AG on receipt of request from the Company. Once the 
accounts of the previOUs year have been adopted, then 
based on the report of the work of that auditor, they 
appoint him. If in one year there is debly in the final!-
sation of the accounts, natural sequence follows and 
C " AG takes action to appoint auditors for the succeeding 
year." 

"%.25. In reply to a suggestion for timely appointment' of the 
auditors, the representative added: 

"1 agree, it is prefersble to have the appointment .. early .. 
poaslble 10 that they dill take up the work even before 
the year is clo8ed. But here the auditors were appointed 
after the close of the year. S'nee the appointment is 
recommended by the C If AG we go OIl preIBlng him. But 
be baa some compulsion-until the previotu year's work 
Is over how can he proceed. 
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For 1978-79 the appointment of the Auditors was made while 
the Government audit for 1977-78 was in progress and. 
that was done on 23-7-1979. 

For 1977-78 in its next year the Government audit was com-
pleted. It was taken up on 3-5-1979 and completed by 

.28-7-1979. They also appointed for 1978-79, simultaneously 
on 23-7-1979. Once they get 'accounts of the previous year 
duly audited by the auditor, they examine and then they 
make appointment for the next year." 

2.26. The Committee then drew attention of the representatives 
of the Ministry to the fact that the appointment of statutory auditors 
by the Company Law Board for 1978-79 was made on 20-3-1979 
Whereas the draft accounts were handed over to the auditors on 
3-4-1980, i.e. the statutory auditors were appointed before the C & AG 
could see the draft accounts of the Company. When asked, if the 
C & AG could recommend and the Company Law Board could appoint 
statutory auditors in this case in advance of the submission of 
draft accounts and also in subsequent cases, the spokesman of the 
SAIL explained: .i- ,U .. _:.... 

"the 'accounts were finalised and handed over to the Govern-
ment auditors on 3-5-1979 and they appointed auditors on 
23-7-1979 for, the subsequent year. What the C & AG 
wants to see is whether the auditors appointed for the 
company are exercising necessary audit or not. The Gov-
ernment auditors started the work on the accounts for 
the year 1977-78 after the receipt of the report of the 
statutory 'auditors." 

2.27. On a further question, the sPokeSman continued: 

"We ourselves are interested to see that the auditors are 
appointed earliea-. The earlier the auditors are appointed, 
the more beneficial !it is because they can start the work 
earlier. But what really happens is that we go on remind-
ing the C "AG. They appoint the same auditors for a 
period not more than three y'eal"S. If the same auditors· 
are appointed !in the next year, then time tabn is shorter. 
~ut when they change the auditors, after three years, then:· 
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it takes a longer time. They have a panel of names of 
the auditors and they select from that. It is very much 
appreciated from our point of view also if the auditors are 
appointed earlier." 

2.28. To a specific question, the spokesman replied that the same 
auditors were appointed for the years 1977-78 and 1978-79 on 
14-4-1978 and 23-7-1979 respectively. He also assured that in future 
they would follow this matter (appointment of auditors) more 
Vigorously. 

2.29. The Committee are distressed to note that the Annual Re-
ports and audited accounts of the Indian hon and Steel Company 
Limited for the years 1977-78, 1978-79 aad 1979-80, which in terms 
of the recommendation of the Committee made in para. 4.16 of their 
Second Report (Fifth Lok Sabha) should have been laid by . 31st 
December, 1S78, 31st December, 1979 and 31st December, 1980, i.e. 
within 9 months of the close of the relevant year were actually laid 
on 13th June, 1980, 19th December, 1980 and 18th December, 1981, 
after a long delay of 171 months in the first case and of about one 
year in each of the latter two cases. The Committee further note 
that the Annual Report and the audited accounts for 1980-81 have 
also become due for laying. 

2.30. As regards delay in finalisation of accounts the Committee 
were informed that since the financial condition of useo was in 
complete shambles, the Government were compelled to take over 
the management of the Company on 14th July, 1972 and on 17th 
July, 1976 it was decided to acquire shares held l)y private persons 
and an Act to that effect was passed. The delay in finalisation of 
accounts started from accounting year 1976-77 as the introduction of 
certain major changes ;m,d reforms in the Company led to industrial 
relations problems, which were sorted out and settled in May, 1981. 
The Committee were assured that the accounts in future would be 
prepared promptly and laid on the Table of the House in time. 

2.3L The Committee are not convinced with tbe arguments ad-
vanced by the Ministry in support of delay on the part of the Com-
pany in the finalisation of accounts because industrial relations 
problem is Dot a new phenomenon prevalent only in the Indian Iron 
and Steel Company but a routine affair in every industry. The 
Committee have no doubt that the delay in &naIisation of accounts 
oecurred year after year due to lack of planning and fore-sight oil 
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the part of the mauagement of the Company. The Committee are 
of the Tiew that the accounts of the Company had fallen into 81'rears 
because the management did not attach due importance to this aspect. 
The Ministry of Steel and Mines cannot absolve itself of the respon-
sibility because they also did not impress upon the Company the 
need of finalising the accounts in time .. 

2.32. The Committee are, therefore, constrained to observe that 
tespite the clear guidelines laid down by them Its far badt as 12th 

May, 1976 in para 4.16 of their Second Report (Fifth Lok Sabha) 
for laying Reports of Government Companies on the Table, the 
prescribed time schedule has not been adhered to by the Company 
and the Ministry of Steel and Mines. 

2.33. The Committee need hudly stress that such inordinate 
delays keep Parliament in the dark· about the financial position of 
the Company where huge sums of money are invested by Govern· 
ment. The very idea of accountabllity of the Govemment to Parlia. 
ment is frustrated if Parliament is not informed by the Government 
about the performance, achievements and shortcomings of the com· 
panies under their control within a reasonable time after the close 
of the accounting year. In the absence of such information Parlia-
ment finds itself totally helpless in fully appreciating the perform-
ance of the Company, ,...-' 

2.M. The Committee trust that the Annual Report and audited 
account's of the hldian Iron and Steel Company limited for the year 
1980-81 would be laid on the Table, without any further delay alon, 
with a detalled statement spelling out the reasons for delay, The 
Committee also hope that in future the prescribed time limit will be 
observed by USCO and the Ministry will watch progress of finalisa-
tion of Reports and Accounts from time to time with a view to en· 
sure that these do not go into arrears. 

2.35. From the iBformation s1lPpHed by the Ministry (Appendix 
U), the Committee find that the Compa..,. Law Board appointed 
Statutory Auditors for 1977·78 on 14th April, 1978, but the draft 
accounts were handed over to them by the Company on 22nd lteeem· 
ber, 1978, i.e., after 8 months. Similarly, the Statutory Auditors for 
1978-79 were appointed by the Company Law Board on 23rd July, 
1979 and the draft accounts were handed over to them by USCO on 
3rd April, 1980, again after 8 months (Appendix Dl) " 

2.36. The Committee strongly depl'eCate the persistent delays on 
the part of lISCO in finalising the annual accounts and making them 
available to Statutory Auditors fer auditing. 
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2.37. The Committee hope that in future the Indian Iron anti 
Steel Compan'y will fiIlalise the accounts, get them audited and lay' 
the Annual Report and the audited accounts before Parliamellt 
within the period prescribed by the Committee in par'a 4.16 of their 
Second Report (Fifth Lok Sabha), i.e. within 9 months from the date 
of dosing the accounts. 

NEW DELHI; 

23 December, 1981 

2 Pausa, 1903 (S). 

RAJENDRA KUMARI BAJPAI, 

Cnairntan. 

Committee on PaRers laid on the Table. 



APPENDIX I 
(V-ade Par ... I' 22 of Rep:>rt) 

Statemeat .howl., the _mn of the lIT., the tlatn on wldch their ADnaal 
Report/A_lilt Report for the yea... 1'75"76. 1'76'77. 1977-78. 1,71-7" ..... 
I,~SD wue 1.141 Oil the T.ble of Loll Sabha aDd the perlod of delay 

involved in each can. 

lIT 

I IT Kbaragpur 

nf Bom'uy 

I 
IT Mldral 

lIT Delhi 

lIT _ Kharagpur 

lIT Bombay 

lIT Madras 

lIT Kanpur 

lIT Delhi 

lIT Kharagpur 

JITBombay 

o. 

Annual Rep:lrt 
: laid 011 

:I 

1975...,c; 

~tified accoullts 
and Audit Rep:lrt 

laid on 

3 

Period of delay 
in laying audit-
ed accounts as 
per recommenda--
tion of the 

Committee 

4 

29-10-1976 (English) 17-4-1978 (English) lsi months 
3-1\-1976 (Hindi) 24-4-1978 (Hindi) 

3 I-II-I 976(English) 
19-12-1977 (Hindi) 

3-\1-1976 (b:lth 
versions) 

13-5-1977 (both 
versions) 

3-11-1976 (English) 
, 4-4-1977 (Hindi) 

19'16-77 
12-1!:t-I977 (both 

versions) 

20-5-1977 (English) about 6 months. 
28-11-1977 (Hindi) 

7-4-1977 (English) 3 months 
20-6-1977 (Hindi) I 
15-5-1978 (English) 161 months. 
26-7-1978 (Hindi) 

4-7-1977 (English) 6 months 
19-12-1977 (Hindi) 

211-8-1978 (English) 8 months 
27-11-1978 (Hindi) 

113-111-1977 (English) 27-11-1978 II months 
15-5-1978 (Hindi) Do. 

27-3-19.78 (both 
versions) 

6-3-1978 (both 
versions) 

23-1l1-1977 (English) 
27-2-1978 (Hindi) 

.977"78 
21-12-1978 (both 

versions) 

4-12-1978 (English) 
111-111-1978 (Hindi) 

22 

27-3-1978 (both 
versions) 

9-4-1979 (both 
versions) 

11-5-1978 (English) 
15-5-1978 (Hindi) 

28-l-IgBo (both 
versions) 

14-5-1979 (English) 
9-7-1979 (Hindi) 

3 months 

15 months 

4 months 

13 months 

months 

___ i. ,: I !' -_._ ..... -_ ... ..-.. 



23 

2 3 4 

------------------~~-------------~------
lIT Ml'Jr.u 22-12-1978 (both 22-HI-1978 (English) No delay 

versions) 26-2-1979 (Hindi) 

lIT KanpUr ,18-12-1978 (E!tg1ish) 
21-12-1978 (Hindi) 

28-1-1980 (English) 13..aa.th, 

lIT Delhi 22-12-1978 (E'lgllih) 5-3-1979 (English) 
7-5-1979 (Hindi) i 

2 months 

~ 

lIT Kh'lrag~Clr 2-2-198) (b:.th 7-7-1980 (b::>th 61 m'lnths 
version,) versions) 

lIT Bom1uy 2B-I-lgBo (English) 16-6-1980 (both 5i months 
2-5-1980 (Hindi) vcrsiom) 

UT M'ldras 21-1-1980 (both 2-,H980 (English) Imooth 
versions) I7-S-lgBo (Hindi) 

IIT Kanpur 11-3-1910 (both 3-9-1~81 (both lIO months 
, versions) • ver3ionsJ 

lIT Delhi 2-2-1980 (both 2R-3-1980 (E!lglish) 3 mbnths 
versions) 16-6-lgBO (Hindi) 

19~ 

"IIT ~\"ragpur 23-12-1980 ~English) Only statement laid Not yet laid. 
23-2-19'h Hindi) on 23-3-1981 

lIT Bombay 17-1I-1gBo (both 23-3-1 gBl (both 3 months 
versio'l') . v~doIlll) 

lITMadras 1-I2-1~ (both 23-2-19!h (both 2 montha 
• veuionsj versions) 

lIT Kanpur . 2"t-11 - i gBo (both Only statement laid Not yetWd 
versions) on 30-3-lgBl 

IIT Delhi 24-ll-IgBo (ooth 27-8-1981 (both 8 month. 
versions) versions) 



APPENDIX D 
(Vitk para 11.3 ofRepO .. t) 

Statemeat 01 ~lo.., ofacdoa la Fi •• U .. tloa oU'le Aaa_1 Report or 
1adI .. Ina ... Steel·eo ...... ' Lbaited for ., .... year 1977-" 

1. Appointment of Statutory Auditors by Company Law Board 
for 1977-,8 . . . . . . . . 

II. Dlaft Accountl handed over by nSCOto the Audito~, MIs. 
Price Waterho~ & Co., Calcutta . 

3. Audit completed and a('OOUIlti initialled by Statutory Auditote 

4. ACcounti placed before the Board of Directo~ of liSCO • 

5. Account. handed over to Government A'Jditor (Commercial) 
for commentl on 

6. Ploviaional commentl received from Gov!. Auditor (Commer-
cial) on • • 

,. Reviaed Acoountl placed before the Board of Directors and 
adopted by the Board . 

8. Revised Account. ·handed over to Gov!. Auditors (Commercial) 
Cor commentl 

9. COmmenti of Governinent Auditor (Commt'TCial) received on 

10. Director'. Report and Accountl placed before the Sharehold~ 
and adopted • • 

II Date oflending the ~ to Print~ 

n. Printed copies of Report received from USCO 

30-4-1979 

30-4-197~' 

II 7-'l-1 979'-

118-,-1979' 

30'7-197~ 

1-8-1979> 

13-1I-1g8<> 

._ t 



APPENDIX m 
(V ide para ~. 8 of Report) 

Sateme.t eI_ '4Y eI ___ .. e.eH-don eI the AaaaIIl Report" 
elladJaa Ire. .... S&eelCompe.,. Limited for Ibe year 11"...,. 

I. Appointment of Statutory Auditors by Company Law Board 
l"or 1978-79 . . . •. .. . 

II. Dra"t Accounts hand~d over to the Auditors, Mis. Price Water-
house & Co., Calcutta . 

3. MI •. Price Waterhouse & Co., eompleted the audit and initialled 
the Accounts 

4. AccoUJlts were placed before the Board of directors at the 
Meeting held on . 

5. ACCOunts handed over to Government Auditor (Commercial) 
for COmments 

6. PrOvisional cOffim('nts received, frOm GOVernment AuditOr 
(COmmercial) 

7. Revi.ed Accounts placed before the Board of Directors at the 
Meeting held On • 

8. Revised Accounts handed over to Govt. Auditor (Commercial) 
for ("Omment 

9· CO.nment5 of Government A~t\itor (COmmercial) received 

10. A-ioption of the R~rt & Accounts by the Shareholders 

II. Receipt of copies of the Report & ACCOunts from the Printers 

III. Receipt of printed copies of the Report & Accounts in the 
Department of Steel • 

8-g-1980 

9-9- lgSO 

~9-9-lgSo-

21-IO-lgSo 

-3-11-1980 

1O-1 1-lgBO • 

.... '. .-



APPENDIX IV 

Summary of R~commendat~ns/ObseTvations contained in 
the Report 

B. No. Reference to 
,r~'l Para No. of 

the Report 

1 2 
----I 1.23 

·2 1.24 

Summary of Recommendations/ 
Observations 

3 

The Committee feel concerned to note that 
the audited. accounts of the Indian Institute of 
Technology, Kanpur for the years 1975-76, 1976-
77, 1977-78 and 1978-79, which were required to 
be laid on the Table within 9 months of the 
close of the relevant accounting year as per 
recommendations of the Committee made in: 
paras 1.16 and 3.5. of their First Report (Fifth 
Lok Sabha) were actually laid on 15th May, 
1978, 9th Apr], 1979, 28th January, 1980 and 
3rd September, 1981 i.e. after a delay of 16i 
months, 15 months, 13 months and 20 months 
respectively. It is regrettable that although the 

. audited accounts £Or the year 1980-81 have be-
come due for laying yet the audited accounts 

, for 1979-80, which ought to have been laid by 
31st December, 1980, have not SO far been laid. 

The Committee further note from the state-
ment (Appendix I) tha~ the position in respect 
of the Ind;an Institute of Technology, Kharag-
pur, is no better. The audited accounts of the 
Institute for the years 1975-76, 1976-77, 1977-78 
and 1978-79 were laid on the Table ~r a delay 
of 151 months, 8 months,· 13 months, and 6 
months, respectively and of 1979-80 are yet to 
be laid. The Committee also find that the 
audited account. of the last 5 years in respect of 
JIlone of the Institutes have been laid on the 
Table within the period prescribed by the 



• 
--------------------

1 2 

3 1.25 

4 1.26 

5 1.27 

3 

Committee. The Committee also find that their 
recommendations for laying the audited accouMs 
within 9 months of the close of the accounting 
year were circulated by the Minisn-y to all 
the Institutes on 8-4-1976 but the delays stil1 
persist and no serious and concerted efforts 
seem to have been made either by the concerned 
Institute or the Ministry to eliminate delays 
and to adhere to the time schedule laid down by 
the Committee. The Committee need hardly 
point out that such delays deprive Members of 
Parliament of timely infonnation about the 
financial health and working of the Institutes. 

The Committee are, therefore, constrained to 
observe that such inord'nate delays are un-
pardonable and are not justifiable by any stand-
ard. 

The Committee hope that the audited 
accounts and Audit Reports thereon in respect 
of Indian Institutes of Technology, Kanpur and 
Kharagpur for the year 1979·80 would be laid 
on the Table without any further delay, along-
with a statement giving reasons for the delay, 
and audited accounts for 1980-81 w~uli be laid 
before Parl"ament in time. The Committee trust 
that such delays would not recur .. 

From the 'nfonnation supplied by the Ministry 
of Education and Culture, the Committee note 
that the annual accounts for the year 1976-77 
were finalised by the Indian Institute of Tech-
nology, Kanpur and given to Audit for checking 
in June, 1978, i.e. 15 months after the close of 
the accounting year. The accounts were check-
ed and audited by the Accountant General, Uttar 
Pradesh in July, 1978 but the cert"fied accounts 
and Audit Report thereon were received on 7th 
Febnrary, 1979, i.e. after 6 months. Again the 
annual accounts for 1978-79 were reconcile-l in 
March; 1980 (after cme year) and were auditerl 
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by the AcCountant General in June, 1980. The 
AUdit Report was received in July, 1981, after 
13 months. 

From the chain of events the Committee find 
that apart from the Audt being responsible for 
taking a long time in auditing the accounts and 
furnishing Audit Reports thereon, the Indian 
Institute of Technology, Kanpur, was mainly 
responsible for contributing towards delay be-
cause ~he Institute took inordinately long time 
:n finalising the accounts every year. The Com-
mittee have no doubt that if the Institute takes 
more than a year to finalise its accounts, the 
audit will also take some time in auditing them 
and giving the'r Audit Report on the accounts. 
The representative of the Ministry had also 
admitted duri}Jg evidence that 'Basically it is 
for the I.LT. itself to ensure that with:n the 
stipulated time the accounts are submitted.' 

The Committee are, therefore, of the view 
that unless proper time schedules are laid down 
at every stage, right from the finalisation of 
-accounts to their laying before Parliament and 
per:od.ic checks are exercised by the Ministry 
of Education and Culture to see that these are 
being strictly observed, no appreciable improve-
ment is likely to be made and the Institutes will 
never become up-to-date. 

The Committee, therefore, rec"ommend that the 
Ministry of Education and Culture should lay 
down a t!me bound programme 'n consultation 
with the concerned Institute and the Audit 
authorities, to complete all formalities within the 
time limit prescr-bed by the Comm:ttee and 
watch its implementation with a view to ensure 
that the audited accounts Gf all the Institutes of 
Technology are laid before Parliament in t·me. 

----------
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The CoriUnittee note that the Annual Reports, 
audited accounts and Audit Reports thereon of 
all the Institutes are hot laid before Parliament 
together. The Committee further note that the 
audited accounts of the Institutes are laid much 
after laying the -r Annual Reports. The Com-
,mittee feel that unleso.> both the Annual Report 
and audited accounts of each Institute are laid 
together before Parliament a complete picture 
about the working and activities of the Institute 
does not emerge. The very purpose of laying 
these papers 's defeated because the Members 
will not be able to assess performance of every 
Institute in its true perspective and express their 
views thereon at the time of voting on demands 
for grants of the Ministry of Education and 
Culture. The Committee, therefore, recommend 
that the Annual Report, audited accounts and 
Audit Report in respect of each Institute should 
be laid on the Table simultaneously within the 
period prescribed by the Committee. 

The Committee are distressed to note that the 
Annual Reports and audited accounts of the 
Indian Iron and Steel Company Limited for the 
years 1977-78, 1978-79 and 1979-80, which in terms 
of the recommendation of the Committee made 
in para 4.16 of their Second Report (Fifth Lok 
Sabha) should have been laid by 31-12-1978, 
31-12-19'79 and 31-12-1980, i.e. within 9 months 
of the close of the televllnt year were actually 
laId on 13-6-1980, 19-12-1980 and 18-12-1981, 
after a long delay of 17l months in the first case 
and of about one year in each of the' latter two 
cases. The Corntnittee' further note that the 
Annual Report and the audited account for 1980-
81 have also become due fOr laying. 

As regards delay in finalisation of account!) 
the Committee were informed that since the 
~al condition of 'lISCO was in complete --.....;..,---_._------
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shambles, the Government were compelled te 
take over the management of the Company on 
14-7-1972 and on 17-7-1976 it was dec!ded to 
acquire shares held by private persons and an 
Act to that effect was passed. The delay ia 
finalisation of accounts started from accounting 
year 1976-77 as the introduction of certain major 
changes and reforms in the Company led to in-
dustr;al relat'ons problems, which were sorted 
out and settled in May, 1981. The Committee 
were assured that the accounts in future would 
be prepared promptly an:! laid on the Table of 
the House in time. 

The Committee are not convinced w th be 
arguments advanced by the Ministry in support 
of delay on the part of the Company in the fina-
lisation of accounts becaqse industrial relations 
problem is not a new phenomenon prevalent 
only in the Indian Iron and Steel Company but 
a routine affair in every industry. The Com-
mittee have no doubt that the delay in finalisa-
t'on of accounts occurred year after ~3r due 
to lack of planning and foresight on the part of 
the management of the Company. The Com-
mittee are of the view that the accounts of the 
Company had fallen into arrears because the 
management did not attach due importance to 
this aspect. The Ministry of Steel and Mines 
cannot absolve itself of the responsibility be-
cause they also d·d not impress upon the Com-
pany the need of finalising the acc,ounts in time. 

The Committee are, therefore, constrained, to 
observe that despite the clear guidelines laid 
down by them as far back as 12-5-1976 in aara 
4.16 of their Second Report (Fifth Lok Sabha) 
for laying Reports of Government Companies on 
the Table, the prescr'bed time schedule has not 
been adhered. to by the. Company and the 
Ministry of Steel and Mines, 
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The Committee need hardly stress that such 
inordinate delays keep Parliament in the dark 
about the financial position of the Company 
where huge sum..: of money are invested by Gov-
ernment. The very idea of accountab,il.ty of 
the Government to Parliament is frustrated if 
Parliament is not informed by the Government 
about the performance, achievements and 
shortcom:ngs of the companies under their 
control within a reasonable time after the close 

-of the ~ccounting year. In the absence of such 
information Parliament finds itself totally _ help-
less in fully appreciating the performance of the 
Company. 

The Committee trust that the Annual Report 
and audited accounts of the Indian Iron and 
Steel Company Vrnited for the year 1980-81 
would be la'd on the Table, without any further 
delay along with a detailed statement spelling 
out the reasons for delay. The Committee also 
hope that in future the prescribed time limit 
will be observed by lISCO and the Ministry will 
watch progress of final"sation of Reports and 
Accounts from time to time with a view to 
ensure that these do not go into arrears. 

From the information supplied by the Ministry 
(Appendix II), the Committee find that. the 
Company Law Board appointed Statutory Audi-
tors for 1977-78 on 14-4-1978, but the draft 
acc01mts were handed over to them by the 
Company on 22-12-1978, i.e. after 8 months. 
Similarly, the Statutory Auditors for 1978-79 
were appo'nted. by the Company Law Board on 
23-7-1979 and the draft accounts were handed 
over to them by lISCO on 3-4-1980, again after 
8 months (Appendix III). 

- ------------------ -------- ---
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